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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
" NEJ-BOMBAY BENCH, NEW BOMBAY

Tr.Application No.111/86.

Shri.Vishuanath Waman #Apte,

Madhav Bhuvan, Block No.6, .

1st Floor, 3218 Deodhar Road,

Matunga = Bombay-400 019, oo Applicant.

V/s
1. The Union of India through
The Ministry of Commercs,
New Dslhi.
2, The Textile Commissioner,
Ministry of Commerce,
Govt.of India (Deptt.of Textiles),
New C.G.0.Building,
New Marine Lines,
Bombay =« 400 020.
3. The Chisf Commissiocner (Admn) &
Commissioner of Inceme Tax,

Rayakar Bhevan,
M.G.Road, Bomhay=400 020, .o Respondents.

Coram: Hon'ble Vice-chairman Shri B.C.Gadgil.
Hon'ble Member(A) Shri J.G.Rajadhyaksha,

ﬁggearanceé;

1, Mrs.Manjula Rad,
Advocate for the applicant.

2, Mr.S.R.&tre for Mr.P.M.Pradhan,
Counsel for the Respondsnts.

DRAL JUDGEMENT Dateds 18.6.1987.
(Per Vice-chairman Shri B.C,Gadgil)

Only a small point remains in these proceadings.'

The applicaﬁt (Original Writ Patitioner) uwas
originally working in the Civil Supplies Bepartment and
thersafter he started serving in the Tariff Board,
Bombay in tire capacity of 'C'! Grade Clerk from 1.1.46.

It appears that on account of 'The Varadacharya
Pay Commission', the applicant was entitled to be placed
and fixed as Upper Division Clerk from 1.1.47. -This
was not done till 1950. Consequently, the applicant

contd....2



o il

]
L .
=

received lesser pay. Tha Tariff Commission (originél
Indian Tariff Board) was wound up some time in 1976-77
and thareéfter the services of the applicant wers
allotted to the Income~Tax Department through the
Central Surplus ?ell.

The applicant has besn égitating his grisvanca
for the diffarance inlpay arising from 1.1.,47, His pay
should have besn that of U.D.C. A written representation
was made in 27.4.,1981. Houever, it was of no use, The
applicant gave a notice through his advocate on 30.8.84,
Still, the Govt,did not pay any heed ta that notice.

The applicant has then filed Writ Petition No.1866/85.
It is this Urit Petitio%that has been transferred to
this Tribunal. |

When the mattser came up before the Tribunal on
4.2.87, the Tribunal has passed an order that applicant's
account of dues should be settled and paid on or befors
31.3.87. We ars told that the exact amount was calculated
and Rs¢2165.55 have besn paid to the applicant on 31.3.87.
Thus, there is no question of granting aﬁy substantive
relief for the said differences

The applicant, has, however, claimed intsrest
on this amount @ 18% from 1981 i.e. the date on which
a formal répresentation was made.

We have heard Mrs.Rao, Advocate for the applicant
and fr.5.R.Atrs (for Mr.P.M.Pradhan) for the Respondant
No.3 the Income=-Tax Departmenﬁ. |

It is clear that the difference of pay which arose
from 1947 uas not paid till we passed the order on 4.2.874

I
Rctual payment was madeon 31.3.87. v ———
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In our opinion, such gross delay has to be-
taken into account while consider;ng the claim for
interest. it is true that Mr.ftre submits that the
Incame=Tax Department uwas liéble to pay the amount
only after the Textile Commissioner uould.certify
the corréctnesé of the amount. In our opinion, the
applicant is léast cancerned about which department
should pay, He should get the interest calculataa
on Rse2165.55. The Income=Tax Department will have
to pay it. The proportion of liability betuesn the
Income=Tax Department and the Textile Commissioner
can be saettled betwesn them. The Tribunal is not
concerned with it.

The above mentioned uncenscionable dslay in
settling the claim would enable the applicant to
claim and get interest., Mrs.Rao, the learned advocate
for the applibant claimed interest @ 18% from 1981.
We think interest at 12% from 30.8.84 i.e, the date
on which a notice was served on the Respondents till
31.3.87 should be paid by Respondent No.3.

In éddition, the Resgp.No.3 should also pay the
costs of the application which we quantify at R.300/-

0 RDER .

1) The Resp.No.3 is directed to pay interest
an Rs,2165.55 from 30,.8.84 to 31.3.87 @ 12%
per annum.

2) 1n addition, the Resp.No.3 should also pay
the above mentioned quantified amount ef-%.
300/- as costs to the applicant.

3) These orders should be complied with within
two months from today.
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